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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 915/2024 

IN THE MATTER OF: 
AMIT KUMAR 

UNION OF INDIA & 0RS. 

1 

VERSUS 

state and affirm as under: 

aged about 59 years, Slo Shri 

ONI 

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 7 IN COMPLIANCE 
OF ORDER DATED 27.02,2025 PASSED BY THE HON'BLE NATIONAL 
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 

DIA 

...APPL0 s) 

..RESPONDENT(S) 

Loa Badi 
Posted as Divisional forest Officer, Shamli, State of U.P., do hereby most solemnly 

and am competent and authorized to swear the present Affidavit. 

Brasad 

am fully conversant with the facts of the case 

2. That in the present matter the Petitioner has alleged rampant deforestation 

and illegal encroachment by farmers on reserved forest located in Bibipur 

Jalalabad, Paoti Khurd, Dabhedi, Bibipur, Hatia, Barnawi, Akbarpur Sunheti 

and Rataund villages of Shali bistkct Uttar Pradesh. 
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3. That on the last date of hearing i.e. 27.02.2025, the Hon'ble tribunal directed 

the Deponent to file the present affidavit keeping in view the observations 

made by the Hon'ble Tribunal. The operative paragraph of the order dated 

27.02.2025 is stated below: 

"...4. In the affidavit, it is not mentioned how these encroachments had 

taken place when it was the responsibility of the forest oficers to 

protect the reserved forest. Learned Counsel appearing for Respondent 

No. 7 does not dispute that it was the responsibility of the DF0, Shamli 

to ensure that no encroachment in the reserved forest within his 

jurisdiction takes place. The overall responsibility of the PCCF of the 

State is also not in dispute. Hence, Respondent No. 3- PCCF and 

Respondent No. 7-DFO, Shamli, will file an affidavit furnishing the 

explanation as to how the encroachment had taken place in the reserved 

forest and who is the official responsible for facilitating such 

encroachment or on whose dereliction of duties it has taken place. They 

will also disclose the timeline for completing the survey for 

identifcation of encroachment in the entire reserved forest land under 

question and clearing the encroachment. It is submitted by the counsel 

for Respondent No. 7 that this exercise will be completed within twelve 

weeks. Hence, we direct the above Respondents to take expeditious 

action and file the cpriejiatye; afiäavit, keeping in view the 
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1 

observations made above, within a period of six weeks... 

2 

4. That the actions taken and the explanations regarding the observations made 

by the Hon'ble Tribunal are as follows: 

BACKGROUND AND DETAILS 

5. The total area of reserve forest land in Shamli is 4341.395 hectares out of 

which 279.477 ha area has been notified under Section 20 of the Indian Forest 

Act 1927, and 4061.918 ha area notified under section 4 of ndian Forest Act 

1927 is under forest settlement process. 

S.N. Village name 
as mentioned 

6. The petitioner has raised question of encroachment in seven villages of forest 

land in Shamli forest division, which are following. 

in 0.A. 
915/2024 

Bibipur 
Jalalabad 

Paoti khurd 
Total 

pabhedi 
btrarg 

Total number 
of khasra of the 

forest 

department as 
mentioned in 
OA 915/2024 

70 

96 
166 
64 

43 

Forest land 
area in total 
khasra as 

mentioned in 
OA 915/2024, 

(in Ha) 

113.999 

127.566 
241.565 
53.471 

52.106 

Total forest 
land notified 

ws 20 ofIFA, 
1927 (in Ha) 

113.999 

127.566 
241.565 

Total forest 
land notified 
u/s 4 of IFA, 
1927 (in Ha) 

53.471 

52.106 
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5 

6 

7 

Akbarpur 
sunehti 

Barnavi 

Bibipur hatia 

Total 
Grand total 

180 

73 

360 

526 

117.778 

40.416 

263.771 
505.336 

241.565 
241.565 

WDIA 

117.778 

40.416 

263.771 
263.771 

7. It is pertinent to mention here that as per ISFR 2023 issued by Forest Survey 

of India that the forest cover in Shamli Forest Division has increased from 

1.54 percent to 1.94 percent, indicating a growth of 0.40 percent of forest 

cover in the Geographical area of district Shamli goes against the statement 

by petitioner. This clearly demonstrates the positive results of afforestation in 

the district. 

A copy of FSI report annexed herewith and marked as ANNEXURE-1. 
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ACTION TAKEN 

9. That in order to address the encroachment on the forest land as mentioned by 

the petitioner in the present Original Application (0.A.), the Forest 

Department has to conduct surveys of the khasra numbers mentioned in the 

said O.A. in coordination and cooperation with the Revenue Department. Any 

encroachment and its extent can be established only after due survey. 

10.The survey team was assigned by the Tehsildar (Kairana) to carry out the 

survey work. Till date 12-05-2025, survey of 176 Khasra numbers has been 

conducted by the Forest Department and the Revenue Department. These 176 

Khasra no.(s) chalks upto 199.466 hectares. Out of the surveyed forest 

land i.e. 199.466 hectares, 3.9010 hectares of forest land was found to be 

encroached upon. It is pertinent to mention that the encroachment from 

3.7748 hectares of forest land has been duly removed by the forest 

department and the land has been restored. Departmental H-2 case has 

been issued and proceedings u/s 61(b) of the Indian Forest Act 192ceen 

initiated for the remaining 0.1262 hectare reserved forest la which cÍntaar 

permanent (pakka) structure/makan. That the remaining are wiiehto 

surveyed by the Forest and the Revenue Department is 305.87 hectatés in 350 

Khasra are to be surveyed. 
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S. 
N. 

1 -

Total number of 

khasras surveyed 

1-176 
(66 khasra u/s 20 
of IFA (area 
116.457 hectare) 

(110 khasra u/s 4 
of IFA in (area 
83.009 hectare) 

Total area of 
khasras 

surveyed (in 

cases are as follows: 

1. 

ha) 
199.466 

Total 
encroachmentencroachment 
Total 

found (in ha) 

3.9010 

are annexed herewith and marked as ANNEXURE-2. 

The detail of the surveyed land, legal proceedings and photographs for the same 

removed 

(in ha) 
3.7748 

11.That it is submitted before the Hon'ble Tribunal that the restoration of the 

forest land is being executed by the forest department through the construction 

of protection trenches on the surveyed land. Furthermore, during monsoon in 

the month of July the Forest Department will plant saplings in this land. 

The photographs of the protective trenches are annexed herewith and marked 

as ANNEXURE-3. 

12. That to remove the encroachment from the forest land. 3 FIR) cases have 

been registered against 16 individuals. Details of thd tegitedh FIR) 

H-2 case no. 12/2024-25 dated 12.11.2024 has been registered 

under section 26 of the Indian Forest Act, 1927 (as amended in 

and photographs of the same
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ii. 

2023). The case has been registered against (i) Sunil Kumar S/o 

Brijpal, (i) Jagveer S/o Raj Singh, (ii) Ramesh Chandra Slo 

Ratan Singh. 

H-2 case no. 13/2024-25 dated 02.12.2024 has been registered 

by the Forest Department under section 26 of the Indian Forest 

Act, 1927 (as amended in 2023) for section resume Forest land. 

The case has been registered against (i)) Kamal S/o Hota (ii) 

Hardeep Singh S/o Chain Singh (i) Sandeep S/o Balihar 

Singh (iv) Ranjit Singh Slo Alamjit Singh (v) Desh pal Slo 

Brajpal. 

It is noteworthy to mention that in the above mentioned H-2 case 

no.13/2024-25, 1.803 1 Ha land has been restored to the Forest 

Department. 

H-2 case no. 17/2024-25 dated 26.03.2025 has been registered 

by the Forest Department under section 26 of the Indian Forest 

Act, 1927 (as amended in 2023). The case has been registered 

against (i) Jagpal Slo Rahtu (ii) Manga S/o Rama (iil) Kavita 

W/o Prem (iv) Manga Slo Asha (v) Mohar Singh Slo Asha (vi) 

Mukesh Slo Siria (vii) Bilendra S/o Jagdish (viii) Ramfal S/o 

Rama. 

A copy of the H-2 casesfare nnxed htrewith and marked as ANNEXURE 4. 

IDe avfost Act 1927 have been initiated for the 13.Proceeding u/s 61 (b) 
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remaining 0.1262 hectare land under section-20 of Reserve Forest which 

contain pakka makan/structure on forest land. 

A copy of these proceedings are annexed herewith and marked as 

ANNEXURE- 5. 

14. That subsequent to the registration of H-2 case against the above- mentioned 

Offenders, the Forest Department has issued notices to the offenders directing 

them to appear before the Department and show cause notices have been 

issued by the Range Forest Officer and subsequently by the Divisional Forest 

Officer, dated 16.05.2025, directing the alleged encroachers to appear before 

the Divisional Forest Officer and submit any valid documentary evidence in 

support of their claim over the encroached land, failing which appropriate 

eviction proceedings shall be initiated for the removal of encroachment from 

the forest land 

A copy of show cause notices issued is annexed herewith and marked 

as ANNEXURE-6. 

15.On the request of the DFO, DM Shamli has fixed a timeline for the survey 

process. 

A copy of timeline annexed 

INO 4123 

EFWith and marked as ANNEXURE-7. 

K.PN 
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16.That protection trenches have been dug along the demarcated boundary. 

17.Teams have been constituted to complete the remaining survey work. 

A copy of letter from revenue department annexed herewith and marked as 

ANNEXURE- 8. 

II. CLARIFICATIONS 

18.That it is most humbly submitted before the Hon'ble Tribunal that any 

encroachment on forest land can be ascertained only after proper survey 

jointly by the revenue and forest department .Since the available google earth 

imagery is only as back from the year 2012, the Gram Pradhan of these 

villages and the residents have also stated that they have been living here and 

practicing agriculture for more than 30 years. It is difficult to ascertain the 

status in the period before, that. The Google data indicates that villages of 

Bibipur Jalalabad �Paoti khurd ,dabhedi Bibipur hatia Barnawi were 

inbabited before 2012 and had been practicing agriculture. 

Photographs from Google Earth image, statements of the Survey team, 

Gram Pradhan and others are annexed herewith and marked as 

ANNEXURES-9. 

(K.P.Ya Reg. No. 
19.That in the above saideircupganc¢sit is difficult to ascertain the official 
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involvement for the facilitation of any encroachments on these land. 

20.That it is further submitted as per the notification of the reserved forest 

land under Section 4 of the Indian Forest Act, 1927, no specific details 

regarding the Khasra no. has been provided to the Forest Department. In the 

notification, boundary description of the reserved forest land are only 

provided. Furthermore, it is submitted that the forest department does not 

possess the detailed records for land area notified U/S 4 IFA, 1927 nor is there 

any KML file available for the same. Only upon identification of these 

boundaries and due survey and demarcation on the ground can the 

corresponding KML file be accurately generated. 

21.It is respectfully submitted that for the demarcation of land notified under 

Section 20 of the Indian Forest Act, 1927, accurate information regarding 

village boundaries is essential to determine the Sihadaa' (first reference 

point). Only upon identification of these boundaries and due survey and 

demarcation on the ground can the corresponding KML file be accurately 

generated. It is germane to mention here that the digitization of land record is 

a recent practice in the forest department which started around a decade back. 

A copy of the notification of rved otst s and 20 of the IFA, 1927 are 

annexed herewith and markedPKVRE-10. 
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22. That it is of the paramount significance to mention here that to conduct the 
survey properly and expeditiously, of the forest land for the identification of 

the encroachments by the Forest Department, continuous cooperation from 

the revenue department is vital. Therefore it is prayed that a suitable direction 
for the cooperation of the revenue departmnent may be issued to enable the 

forest department to identify and remove the encroachment from the forest 

land in time bound manner. 

23.That with the cooperation of the revenue department, the survey work can be 

completed in approximately 25 weeks (177 days) and the actions for removal 

of encroachments will be taken simultaneously, subject to unavoidable 

circumstances. It is imperative to mention that continuous communications 

were done to the district Magistrate ,district Shamli,U.P vide letters with no 

519/35-3 dated 27/09/24 1013/14-1 dated,. 06/12/2024,1 123/14-1 dated 

17/12/2024 and 1584/14-1 dated 29/01/2025 to highlight the gravity of the 

matter at hand and provide the solution by deputing officials to complete the 

work of identification of encroachment. 

A copy of these correspondence is annexed herewith and marked as 

ANNEXURE-11. NO 

24.Hence, the present affidavit is beitgailed fo 

perusal of this Honble Tribuna 

the kind consideration and 
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25. I state that everything stated above has been stated by me in my official 

capacity on and derived from the official records and I state that nothing 

material has been concealed therefrom. 

Verified at $ 

*P Yadav) 

shanl 

Reg. MaT23) 

VERIFICATION 

on this 24 day of 
the contents of the above affidavit from paragraphs l to 25 are believed to be 

true and correct to the best of my knowledge and belief. No part of it is false 

and nothing material has been concealed therefrom. 

ATIESTED 

K.Þ. YADAV 
NOTARY PUBLIG 

DEPONENT 

2 4 MAY 2025 

2025, that 

DEPONENT 
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Table 10.27.3 District- wise Forest Cover in Uttar Pradesh 

Gautam Buddha 
Nagar 
Ghaziabad 
Ghaz1pur 
Gonda 

Gorakhpur 
Hamirpur 
Hapur 

Hardo 

District 

Hathras/ Mahamaya 
Nagar 
Jalaun 

Jaunpur 
Jhansi 

Kannau) 
Kanpur Dehat 
Kanpur Nagar 
Kasgan/ Kanshiram 
Nagar 
Kaushambi 
Kheri 

Kushinagar 
Lal1tpur 
Lucknow 
Mahoba 

Mahrajgan 
Mainpun 
Mathura 
Mau 

Meerut 

Mirzapur 
Moradabad 

Muzaffarnagar 
Pubhit 

Pratapgarh 
Prayagraj/ Allahabad 
Raebarel 

Rampur 
Saharanpur 
Sambhal 
Sant Kabir Nagar 
Shahjahanpur 
Shaml 
Shravasti 

Forest Survey of Inda 

Calculat 
ed Area 

by Sol 

1,441.86 

891.61 

337700 
4,003.00 
3,321.00 
4,021.00 

1,106.67 

5,985.66 

1,840.49 

4.565.00 

4,038.00 
5,024.00 
2,092.87 

3,021.00 

3,155.00 

1,95528 

1,779.00 
7,68044 

2.905.00 

5,039.00 

2,528.00 
3.144.00 

2,952.00 
2,760.04 

3.339.64 
1,713.00 
2,500 86 

4,405.00 

2.009.40 

2,750.86 

3,717.00 
5,482.00 
3,289.00 
2.366.58 
3,688.96 

2,497.95 
1,646.00 

Very 

1,25746 

Dense 

1,64000 

Farest 

0.00 

0.00 

0.00 

64.93 
27.98 

0.00 

0.00 

0.00 

0.00 

000 

0.00 

0.00 
0.00 

O.00 

0.00 

000 

0.00 

805.14 

0.07 

000 

0.00 
3,498.90 486.20 

0.00 

262.28 
0.00 

0.00 

0.00 

0.00 
8.38 

0.00 

O.00 

628 
000 

3.89 

0.00 

4,575.24 26.15 
0.00 

2023 Assessment 

0.00 

Mod. 

197.72 

Dense 
Forest 

4.45 

7.90 
058 

0.00 161.18 

9.03 
21.60 

77.21 

6.72 

15.62 

0.58 

60.66 

10.06 

S7.11 
000 

3.05 

853 

S37 

435 

157.70 

2.97 

12726 

21.22 

92.72 

0.19 

3.90 

023 

3459 
278.51 

3 50 

8.43 

81.75 

000 182.13 

26.94 

25.01 

2.72 

24.61 

0.74 

1.16 

5.47 

3.96 

99 29 

Open 
Forest 

1832 

13.12 

23.77 

52.97 
24.91 

145.97 

21.09 

129.58 

21.51 

195.83 
$3.94 

28421 

25.61 

44.01 

61.59 

36.60 

29.15 

271.29 

32.13 
449.79 

240.08 

151.03 

71.17 

17.23 

49.44 

11.14 

56.74 
450.02 

1423 

45.63 
105.89 

97.29 

134.94 

87.10 

40.49 

342 87 

11.73 
12.97 

28.77 

20.43 

UTTAR PRADESH 

46.56 

Total 

22.77 

21.02 

2435 

126.93 

7449 
223.18 

27.81 

145.20 

22.09 

25649 

64.00 

341 32 

25.61 

47.06 

70.12 

41.97 

33 50 

1,234.13 
35.17 

S77.05 

401 26 

17225 

426.17 

17.42 

5334 

1137 

91.33 

736.91 

17.73 

54.06 
673.84 

12423 

16623 

89.82 

68.99 

525.00 
1247 

14.13 

6039 

2439 

34357 

% of Cat 
culated 

Area by 
Sol 

1.58 

2.36 

0.72 

3.17 

224 

5.55 

251 

243 

1.20 

5.62 

1.58 

6.79 

1.22 

1.56 

222 

2.15 

1.88 

16.07 

121 

11.45 

15.87 

5.48 

14.44 

0.63 

1.60 

0.66 

3.65 
16.73 

0.88 

1.97 

19.26 

334 

3.03 
2.73 

2.92 

14.23 

0.50 
0.86 

1.32 

1.94 

20.95 

Change 
W.r.t. 

2021 
Raster 
based" 

-005 

0.03 

-3.86 

1.29 
-241 

1.66 

5.72 

-1.18 

-4.15 

6.41 

-6.75 
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